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HIGH COURT OF JUDICATURE AT ALLAHABAD
LUCKNOW

PUBLIC INTEREST LITIGATION (PIL) No. - 227 of 2026

Aqgeel Ahmad
..... Petitioner(s)
Versus

State Of U.P. Thru. Prin. Secy. PW.D. Lko. And 4
Others

..... Respondent(s)
Counsel for Petitioner(s) :  Sheikh Mohammad Ali
Counsel for Respondent(s) . C.SC.
Court No.-1

HON'BLE RAJAN ROY, J.
HON'BLE SYED QAMAR HASAN RIZVI, J.

1. Heard learned counsel for the petitioner and learned State Counsel for
State respondents.

2. The petitioner has filed this petition praying for removal of
encroachment on Gata no.2153 and 2155 situated adjacent to the
Lucknow Bahraich road located in Mohalla Sarai in Nagar Panchayat
Jarwal, however, he has not annexed any revenue record to indicate
nature of the said gatas, whether it is public utility land. There are some
documents on record suggesting that it is Non-ZA land, in fact, the prayer
itself suggestsit apart from the document at page 15.

3. This is not a matter to be proceeded as a Public Interest Litigation.
Moreover, we find that the alleged encroacher has not been impleaded as
an opposite party.

4. The writ petition is accordingly dismissed.

5. This order will however not come in the way of any authority or court
which may be seized of the issues involved alleging encroachment which
can be dealt with as per law.

(Syed Qamar Hasan Rizvi,J.) (Rajan Roy,J.)
March 13, 2026

Arnima
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